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SHRI N. R. MUNISWAMY: Sir,
there is a Clause and it is Clause 5.

SHRI SUNDAR SINGH BHAN-
DARI (Rajasthanj: Sir, there is no
answer from the Government.

MR. DEPUTY CHAIRMAN: The
hon, Minister says that she does not
have the information at the pre-
sent moment.

SHRI A. D. MANTI:
very relevant question.

SHRIMATI SUSHILA ROHATGI:
Sir, I have already mentioned that
it is the Government employees. I
have mentioned in my earlier
speech and in reply to some other
guestion that those who are already
getting it, they are entitled in fu-
ture also, that is, those who are
already entitled will be entitled in
the future also ... (Interruptions.)

‘MR. DEPUTY CHAIRMAN: All
right. Whenever the notification is
issued, I think, it will be made
known to the House.

S'SHRI CHANDRA SHEKHAR: Yes,
ir,

SHRI N. R. MUNISWAMY: Sir,
we can know it if it is clarified.

SHRI SUNDAR SINGH BHAN-
DARI: It should be clarified.

MR. DEPUTY CHAIRMAN: The
hon. Minister has said that she does
not have the information at the pre-
sent moment. Perhaps the category

of persons would be decided also
later.

SHRI CHANDRA SHEKHAR: By
notification.

MR. DEPUTY CHAIRMAN: If the
hon. Minister gets it in the mean-
time, she may try to give it in the
after-noon. Perhaps there is no final
decision on the categories. There
may not be any information avail-
able with the Government also.

MR. DEPUTY CHAIRMAN: The
question is:

Sir, it is a

“That the Bill be returned.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: The
House stands adjourned till quar-
ter past two.
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The House then adjourned
for lunch at eight minutes
past one of the clock.

The House reassembled after
lunch at quarter past two of the
clock, Mr. DrpuTy CHAIRMAN in the
Chair.

STATUTORY RESOLUTION DIS-
APPRCVING THE STAMP AND
EXCISE DUTIES (AMENDMENT)
ORDINANCE, 1971 (NO. 17 OF
1971, PROMULGATED BY THE
PRESIDENT ON THE 22ND OC.
TOBER. 1971

THE STAMP AND EXCISE DUTIES
(AMENDMENT) BILL, 1971
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE/ &=

HATAT | 37 At (SHRIMATI SUSHI-
LA ROHATGI): Sir, I beg to move—

“That the Bill further to amend
the Indian Stamp Act, 1839. the
Central Excises and Salt Act, 1944
and the Union Duties of Excise
(Distribution) Act, 1962, as passed
by the Lok Sabha, be taksn into
consideration.”

Sir, the hon. Members are sware
that the Government had taken cer-
tain steps to raise additional re-
sources to meet the expenditure for
relief of Bangla Desh refugees after
discussing the matter with the
Governors and the Chief Ministers of
States at a meeting held in New
Delhi on the 12th October, 1971.

The Stamp and Excise Duties
{Amendment) Ordinance, 1971 (16 of

|

|
|
|

1971) was promulgated by the Presi-
dent on the 22nd October, 1971,

with a view to impose the follow-
ing duties with effect from the 15th
November, 1971:

(a) an additional duty at a flat
rate of 10 paise per instrument on
Biil of Exchange, Bill of Lading,
Debenture, Letter of Credit, Policy
of Insurance, Promissory Note,
Proxy, Receipt and Transfer of
Shares falling under Entry 91 of
the Union List, Under Article
268(2) of the Constitution, the pro-
ceeds of this additional stamp
duty would accrue to the States,
Since the States would make
available to the Centre the addi-
tional revenues o raised, the ad-
ditional duty is collected by means
of special achesive stamps Gtear-
ing the inscription. “Refugee Re-
lief”. This facililates accounting
and subsequent transfer of the »ro-
ceeds by the States to the Cen-
tre. The additional stamp duty is
likely to yield a revenue cf about
five crores of rupees in a full rear
and Rs. 1.9 crores in the current
financial year.

(b) an excise duty at the rate of
two paise per copy on newspapers
and other printed periodicals. By
notifications issued under the Cen-
tral Excise Rules, the folloving
categories are exempted from this
duty:—

(i) Newspapers and periodicals
whose average circulation does
not exceed 15000 copies per
publishing day; and

(ii) Newspapers and periodi-
cals not ordinarily intended for
sale.

Like other excisable commodi-
ties the facilitv of export under
claim for rehate or alternativelv
under bond has also been extend-
ed to this item.

To ensure smooth functioning
of this excise levy. certain bproce-
dural relaxations like the exten-
sion of Self Removal Procedure,
simplification of licensing forma-
lities, requirement of gate passes
and accevntance of the licensees’
records etc have also been made.

The above duty on newspapers
and other orinted periodicals was
expected to yield a revenue of

b
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Rs 7 crores in a fuil year and of
about Rs 26 ciores mn the cur-
rent financial year However, the
exemptions 1rom duty referied to
earlier are Iikely to reduce the
estimated annual collections by
anout Rs 175 crores

Under the Union Duties of Ex-
cise (Distribution) Act, 1962, the
proceeds of Union duties ot ex-
clse are aistributed amongst the
States on the basis of the distri-
bution formula laid down in that
Act Since the excise duty on
newspapers has been levied for
meeting the expenditure on relief
oi Bang'a Desh refugees, 1t has
been provided by amendment of
the Union Duties of Excise (Dis-
tribut on) Act, 1962 that the pro-
ceeds of thig duty shall not be
drstributed to the States and will
accrue to the Centre

Sir 1t became necessary to 1m-
pose these levies through an Ordi-
nance for the following reasons —

(1) Parhament wag not then in
session

(11) Action had to be taken 1m-
mediately to raise maximum re-
sources, as delay would have im-
peded our efforts 1n this direction

(111) Steps were to be taken to
make the special adhesive stamps
available to the general public A
large number of stamps had to be
printed at the Security Press Fur-
ther steps were also to be taken
to make these stamps available 1n
all the treasuries etc throughout
India

(1v) For the purposes of imposi-
tion of excise dutv on newspapers
and other printed periodicals, 1t
was necescarv to initiate licensing
formalities and to make the pros-
pective licensees famlisr with the
excise procedure ncluding the
formalities under the Self Remo-
val Procedure

(v) It was also  necessary to
make all other administrative ar-
rangements for the collection of
the duties from the apvointed date

(v1) The date of effect of levies
had to be kept as 15th November,
1971 as the above preparatory
steps were required to be taken to
avold 1nconvenience to the public
Sir, T commend the present Bill,
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ag passed by the Lok Sabha, which
seeks to replace the above Ordi-
nance for unanimous acceptance
by the House Hon Members will
agree with me that the objective
underlying the Bill 1s 1or a laud-
aule purpose

Sir, I move
The questions were proposed

MR DEPUTY CHAIRMAN: Mr.
Sanyal

SHRI N G GORAY (Maharash-
tra) Mr Deputy Chairman, before
my friend, Mr Sanyal, speaks, may
I seek your permussion to say a
word or two? Mr Bhandari, while
opposing this sort of levy, has put
forward certain points of view We
thought that when the Finanre
Minister was making her speech
she would reply to them

MR DEPUTV CHAIRMAN  She
was only moving the motion for
the consideration of the Bill When
she replies at the end, perhaps she
will refer to all the points raised

SHRI PITAMBER DAS (Uttar
Pradesh) It is verv difficult to anti-
cipate what "Ir Bhandar1i was go-
ng to sav

SHRI SASANKASEKHAR SAN-
YAL (West Bengal) Mr Deputy
Chairman 1t 1s a very unfortunte
position 1 which we are placed to-
day The newspapers are the
Fourth Estate and the people who
read them are the Third Estate in
a democracy There 1s confrontation
bet teen the *+ o valuable Estate of
demo~racy When the question of
levv comes and a choice has to be
made between the two, the choice
1s clear After all the newspapers
earn and the newspaper readers
only learn if t 1s a question of put-
ting a levv hetween earnings and
learning I think the answer 1s
clear Those- v ho earn <hould hear
the burden of the levy and those
who learn <hould not be wvicited
with this levy

SHRI MAHAVIR TYAGI (Uttar
Pradesh) Wtrat about tuition fees?

SHRI SASANKASEKHAR SAN-
YAL We are getting tuition fee
without learning We are learning
and earning That makes some differ-
ence After all who reads the news-
paper— If youa go early morning to
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the street corner, you will find many
people, Hawkers, ordinary labourers,
even sweepers, cobblers, teastall-

RAJYA SABHA]

holders aill rush to the street cor-:

ner in order to get hold of news-
papers, Some of them read and
some others read out to others.
Why? They want to know how things
are going on in the world. Particu-
larly today they want to know how
things are going on about Bangla
Desh over there and the impact of
Bangla Desh over here in our State,
Here for some time, when the news-
papers suddenly raised the prices,
along with the levy. the people
who wanted to know everything and
had a clear idea were put to con-
fusion and to wide speculation.
This was the sort of thing which
immediately called for some drastic
action from the Government. I do
not know why the maintenance of
internal security was not considered
at that time and the Government
did not show the red eve, so that
the earning machines of newspapers
would have come to their senses
forthwith,

You are putting this levy. But be-
fore that there was also the extra
price. There has been a revision
there. What I submit is, what has
happened to the extra earning that
has been made by the newspapers
in the me2n-time” Some newspapers
sell only with the extra levy., But
some newspapers in Calcutta have
sold with 2 paise plus six paise
extra. Some other newspapers also
have suddenly gone up to as much
as eight paise—2 paise plus six
paise. Have thev been asked to give
it in favour of Bangla Desh? Are
they losing? If they did not lose at
that time, why did you not collect
that extra in the name of Bangla
Desh? This 2 paise levy also should
not be the burden of the newspa-
per readers. Unemployed young men
read the newspapers. They read the
‘Wanted’ columns. We cannot give
them employment or employment
insurance, But we force them to give
two paise extra for seeing whether
any apvointment is anywhere avail-

able. The agriculturists read the
newspapers because they want to
know the price conditions, they

want to know the prospects of the
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price of agricultural products, Why
do you drive them into this predi-
cament? Therefore, 1 plead with the
Government. After all, on this issue
there 1s no difference of opinion, and
the Bangla Desh 1ssue must be made
and maintained popular. If the
Bangla Desh issue ig used for such
purposes, then there 15 no end to
al] this and the whole Bangla Desh
issue will become unpopuiar. There-
fore, this excise should not fall upon
the reader.

Sir, you know that excise has got
its notional meaning also It is like
liguor and ganja And they want to
smoke ganja from the hands of ths
poer readers. That 1s very unfortu-
nate.

Then there is another matter.
Newspapers are public utility ser-
vices, they are essential services.

Thev have been earning not only
through selling newsprint in the
blacz market, but also by selling
newspaper at a higher rate to the
readers, and thev are earning pro-
fits through advertisements. They
get big Government advertisements.
If any Minister could not speak in
good language, they put it in good
language and boost the Minister.
And the advertisements that they
get from the Government are very
lucrative.

o wiwwE @ (faRe)
mf-ar ofr grg &

SHRI SASANKASEKHAR SAN-
YAL: o W€ 89 g1 92 &1 T, gHET
Far grfquaT, I do not have teeth. My

face cannot be painted properly. You
are always enamoured of those who
have got good appearance. But on
this side there is ng good appear-
ance.

Sir, I was saying that the news-
paper people get soc many advertise-
ments from the big commercial con-
cerng and from the Government. Let
them discard a particle of that pro-
fit in favour of Bangla Desh. It
will not be harmful to them. In
fact it will be a healthy trend, It
will also put the newspapers into a
position of glory which they want
to enjoy. But they have well become
addlctgd to the policy of profit.
Only 1_f they sacrifice something,
they will induce some respect among

Ry
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the readers, so far as the big indus-
trial combines running the ncws-
papers are conceined On the Sun-
day 1ssues this six paise extra 1s to
be paild But mn the Sunday issues
of the big papeis ot Delh, two-thirds
or three-fourths of the space 15 occu-
pied by the advertisements

I read my Ananda Bazar Patrika
and Jugantar corung every even-
ing from Bengal Very much more
than half their space 1s occupied
with advertisements and we are left
with scanty things to read These
advertisements give them so much
profit Why should thev increase the
price at all? Why should these daily
papers increase the price of Sunday
1ssues? After all, the adverticement
takes bulk of the space, so manv
pages extra It 1s a Tbilateral deal
between the business side of the
newspapers and the government and
other parties who put nsertions by
way of advertisements If this 1s
the bigamy between the two, why
should the third party, the reader,
who is neither of the bride’s side
nor of the bridegsroom’s side, bhe
compelled to pav more? It 1s neither
arithmetic nor logic Therefore, 1
would submit Sir, that vou tax these
newspapers You appoint a commit-
tee of enquiry to see how far they
are making orofits and then you
might go in for super-tax upon
them This will also open a window
to see how much newsprint goes
into the black market Thev show in-
flated figures Thev get more from
the newspapers They have got
their satellites small napers They
feed them at the black market rate
and they make their humble pro-
fits Therefore the nrudent course
for the hon’ble Minister would have
been—it is still  nossible—to levv
two paise on rapers with a circula-
tion of 50,000, and above and for
papers between 20 000—50 000 make
it one wvaise and make it ml for
pavers with lesser circulation That
will answer the needs of the mo-
ment This will also do some sort
of justice between a paper and a
paper hecanse after all if ic the
extre income which has to he
taxed first, i* 1s the suhctantial in-
come which hns to he taved first T
am sorrv tn <nv that nepnle who dn
not have anv extra income have to

J (N)BRSS—0
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be scttled with ¢xtia levies This 1s
not natural  justice  Therefore, 1
plead that natural justice ought te¢
weilgh with the Government
In this connection, Sir, may

have a very uncomfortable matter
raised here? I hope my firiend, Mr
Yajee, will not jump up

SHRI A D. MANI (Madhya Pra-

desh) He does not jump up. He
only shouts
SHRI SASANKASEKHAR SAN-

YAL Sometimes he jumps at me
because we were <houlder to shoul-
der I say this because I had been
to some of these camps on the bor-
ders. I live in the Nadia-Murshida-
bad area Although I cannot wvisit
these places very frequently on
account ot growing age, still T have
gone there

AN HON'BLE MEMBER: You are

Toung

SHRI SASANKASEKHAR SAN-
YAL Youth 1s also growing There
should be a Parliamentary Sub-Com-
mittee in order {o 1investigate and
supervise how the money, which 1is
collected 1n the name of Bangla
Desh 1s being spent 1n the camps

SHRI A D. MANI: Very good

point

SHRI SASANKASEKHAR SAN-
YAL- Although I belong to a part:-
cular party, still [ do not grudge a
good thing being done by any other
party I have gone there and I
have seen that local people who
have served the Bangla Desh refu-
gees when thev came when there
was ro machinery, they do not get
anything now

SHRI PITAMBER DAS. I want
to know whether he wants the
committee for purposes of appreciat-
ing the performance or for criticie-
ing th» performance

SHRI SASANKASEKHAR SAN-
YAL For assessing the perfor-
nance

QTTRI SHEEL BHADRA YAJEE:
For creating cnnfusion also

SHRI SASANKASEKHAR SAN-
YAL'I have seen the Sharnarthis
are under the organisation of onlvy
one party Even those who do not
pbelony to that party and who are
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residents of a place 20—40 miles
away. they are inducted. And half
of the things available for the
Sharanarthis goes to these people.
Now they are setting’ up volunteer
organisations as a machinery for the
election when it comes there. Inci-
dental Dblackmarkating, incidental
corruption, and incidental nepotism
are rampant there
3 p.m.

I have some good Iriends there.
They belong to other parties. I have
some friends who belong to the Cong-
ress (R). They do not like this sort
of things there, But then the ruling
parly has made it a point to induct
only those persons who will stand
by them in the elections and exclude
these who will never stand by
them in the elections. (Interruptions).
I have given my personal experience.
I am prepared . . . (Interruptions) I
car prove 1% to the hilt . . .

SHRI SHEEL BHADRA YAJEE:
You can prove anything because you
are a vakil

+ft geaw fag WeT : UF FT T W
@ 77 3 A

(Interruptions)

SHRI MAHAVIR TYAGI: If there
is ¢ny truth in these allegations, then
an investigation is required.

SHRI SASANKASEKHAR SAN-
YAL: If there is no truth in the
allegations, I am prepared to resign
my seat in Parliament. Come along,
accpt this challenge. If relief sup-
plies come to the sharanarthis, ha'l
the things go to the blackmarketeers
of the Congress Party and the re-
ma ning half goes to the sharanar-
thi:. Some of them is sold to the

Cor gress volunteers and these Cong-
res; volunteers . . .

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF SHIPPING AND

TRANSPORT/ da€ta #1940 fawry a1
dtega =ik aftagw warem § sy w5

. (SHRI OMMEHTA): Sir, there is
“no truth inthat charge.

(Interruptions)

SHRI MAHAVIR TYAGI: Let all
facts come tefore the House.
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SHRI DEV DATT PURI (Har-
vana): Sir, I protest vehemenily
against this wild allegation. I ask
him to make this statement outside
the House.

SHRI SUNDAR SINGH BHANDA-
RI: Yes, we have been making it
outside the House also. We have de-
liberately not tried to expose vou. If
you insist, we will prove what is
going on in the refugee camps.

SHRI DEV DATT PURI: We are
not dependent on your mercies, I
ask you to make this statement out-
side the House.

SHRI SUNDAR SINGH BHANDA-
RI: We have made it outside also.
If you are deaf, we cannot help you.

oy frisa ant (qeawg ) ASIETES
F g7 F&d &, gy 7% F7 four 9w

MR. DEPUTY CHAIRMAN : Order,
please. Mr. Sanyal please conclude.

SHRI SASANKASEKHAR SAN-
YAL: Sir, heat does not pay. Whut
is needed 1s light. I am prepared to
throw light. But they want to re-
main always in darkness. They will
not face light.

SHR1 A. D. MANI: Mr. Deputy
Chairman, Sir, I am not at all happy
that this and other Ordinances
should hove been placed before the
House and Bills should have been
introduced to ratify these Or’inan-
ces. Sir, it has been mentioned in
the other House that over Rs. 900
crores are yet to be realised as tax
arrears, and this has been repoited
by the Auditor-General himself.
Now, if 2 business concern carries
on its affairs in the manner in which
the Government is doing, the Mana-
ging Director will be sacked. The
first thing that a business concern
tries to do is to see to the quick and
«needy realisation of ariears. While
so much of arrears are yet to be col-
lected, the Government bas brought
Tills which are going to yield Rs. 6
or Rs. 7 crores as in the case of
newsjapers and other smoller items.
I wonder whether the Government
would hike to continue the precedent
of bringing taxation by Ordinances
Sir, T hove that these are the last
Ovdinanees which have bhern issned
by the Government because taxation
should ke brought forward as a Bill
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before Parliament and Parliament’s
approval should be sought before 1t
1s 1ntroduced

Sir, I would Iike to concentrate on
clauses 3 and 4 of the Ordinance
which relate to newspapers, a subject
about which, I am sure all Members
will agree, I can spesk with some
knowledge My hon friend, Mr San-
val spoke about newspavers making
huge profits I would like to dispel
the impression that newsp=pers are
making huge profits Even one of the
so-called mettopolitan papers, pub-
Iished in Delhi—I do not want 1o
mention the name of the paper, 1t has
got an edition in Calcutta—s run-
ning mto a loss of Rs 8 lakhs per
quarter

Sir, when this matter of excise
duty on newspapers was consitdered
by the Constituent Assembly, 1t was
due to the eftort of Mr T T Knish-
namachatl that this was put on the
Central Schedule and not on the
State Schedule Mr Kriishnamachar:
felt and others agreed with him that
this power should not be given to the
States but only to {re Central Gov-
ernment And for the first time 1n
the history of India the newspare:s
are being taxed On tne ground of
principle this taxation i1s open lo
grave objection because 1t 15 a taxa-
tion on knowledge If you are going
to tax newspapels, why not lax
books? Books are also printed mat-
ter Now 1t opens up many theoret:-
cal objections regarding taxation and
knowledge Whether newspapers
give knowdedge or not, I am not in
a position to say nowv But I would
hike to say also, howeve compefent
the Ministers may be h wever com-
petent the Deputy Finance Minister
may be 1n her subject, Ministers 1n
general do not understand two pro-
fessions medical mofession and
pewsparer profession These are the
two prolessions which only the prac-
titioners 1n this profession unde:-
stand

AN HON MEMBER Legal profes-
sion also

SHRT A D MANI In legal pro-
fessien anyone vho has got commen-
sense can argue Lav 1s somciimes
commonsense Sometimes law 1s

12 DEC. 1971]
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without sense also But I would hike
to say that as far as newspapers pro-
fession 15 concerned, I was a mem-
ber of the Press Commission, I was
Vice-Chaitman of the Small News-
papers Committee which conducted
extensive inquiries into the condi-
tions of the newspapers industry.
The principal fact that the Govern-
ment should realise 1s that this 1s
only industry where cost of produc-
t.on 1s not related to the sale value.
Sale value 1s determined by conven-
tion In Britain 1t was one penny
per paper 25 to 30 years ago ‘The
Times’ 15 sold for old six pence
Similarly, in India we have been
accustomed fo one anna newspapers,
two anna newspapers The cost of
preduction does not count at all 1n
det~rmuming the sale value of the
newscaper Unfortunately the cost of
production of newspapers has gone
up 1n recent yeais on account of the
rise in the price of newsprint, thanks
to devaluaticn and thanks also to
overseas producers of newsprint
1aising, the value of newsprint NEPA
newsprint has recently raised its
value by 25 per cent All that goes
mnto pioduction rosts Now you will
be very much surprised to know that
Hitavada’ which you read in Nagpur
costs 38 patse per copy but 1s being
<o0ld for 12 paise per copy But on
account of the excise duty the price
has changed Therefore, customs de-
terr e the value of newspapers and
not any other consideration Mr.
Sanyal spoke about huge profits that
are being made by newspapers. I
would like to tell you as one who
was Vice-Chairman of the Small
Newspar ers Committee that medium
newspapers and small newspapers
ate running mto heavv losses be-
cause the newspsper industry 1s a
protected industry from the point of
view of labout There 1s the Work-
mg Journalists Act We are asked to
bear a finanual burden which no
othier  esrablishment or industry 1s
a l.ed to bear T am not complaining
about this bur len But we are in a
very disadvantageous position 1n re-
cald to the control of costs This 1s
a m ler whicl must be borne 1n
mind The honopurable Deputy
Finance Minister mght note that she
bhas levied a 2 pawse flat duty on
newspavers Now, 2 paise for the
‘Times of India’ means nothing But 2
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paise for small newspapers of Rajas-
than or Kashmir means quite a lot.
You must also see the per capita In-
come of the people living in those
areas.

A man who stays in Delhi does
not mind spending 2 np. extra on
his newspaper. There are various
other considerations in regard to fix-
ing of the excise duty on newspapers,
I1f T had been consulted in the mat-
ter—] know government does not
consult anykody before taxation mea-
sures are announced—I would have
told them that if some duty had to be
levied, it should be a graded duty
and not a flat duty because the bur-
den of 2 np. on a paper which has a
circulation of 17,000 is greater than
2 np. for ‘The Hindu’ or ‘The States-
man’ or ‘The Indian Express’.

The other point I wanted to bring
to the notice of the Deputy Finance
Minister is that the newspapers have
raised their price now and the cus-
tomers are complaining. In Calcutta
there was a newspapers hawkers’
strike. Years ago Government
brought forward the News Price
Page Schedule Order. This was
struck down by the Supreme Court
in the Sakal case which has been
quoted in connection with the 25th
Constitution Amendment Bill. The
Supreme Court considered it an in-
terference with Art. 19(1)(a) relating
40 freedom of expression. I would
suggest to the Deputy Finance Minis-
ter that this is the most appropriate
time to enforce the Price Page Sche-
dule Order and with the little in-
fluence 1 have with the newspaper
profession, I would ask the newspa-
pers to accept the price page sche-
dule because newspapers are finding
it very uneconomic to bring out a
large number of pages. Why should
government hesitate to bring for-
ward price page schedule now in the
existing emergent situation. I would
like the hon. Deputy Finance Minis-
ter to bring this matter to the notice
of the Ministry of Information and
Broadcasting. In fact I was talking
to some person in regard to this mat-
ter. I was told: “If you yourself

offer price page schedule, many
newspapers will accept it, because
they have got to pay this extra

[RATYA SABHA]
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duty.” The costs are going up and
it will ke a very good protection to
small papers. The recent agitation
against the rise in the price of news-
papers is against the very spirit of
the price page schedule order be-
cause what the newspapers have
done is because their cost of produc-
tion has gone up, they have raised
the price. I would like to say further
that the Deputy Minister of Finance
might consider the question of ex-
empting newspapers below 80,000, I
am told that as a result of a depu-
tation which waited on the Finance
Minister from Maharashtira, the Fin-
ance Minister agreed to waive the
excise duty in the case of newspapers
with a circulation of 15,000. This
15,000 limit was fixed by the Small
Newspaper Committee before deva-
luation. In 1965 we reported and in
1966 there was devaluation. The price
of newspaper went up and the Nepa
newsprint has gone up still further.
There is no point in sticking to 15,600
as the norm for determining a small
newspaper. My suggestion, as one
who has spent in the profession for
40 years, would be that the news-
paper is not viable or economic un-
less it has got 30,000 circulation. Tt
is, therefore, better to fix it at 30,000
and exempt newspapers altogether
which fall below that category.

The other point that the Deputy
Finance Minister should bear in mind
1s that newspapers are published
from various centres. The govern-
ment is obsessed with the newspa-
pers combine. There is one newspa-
per in Madhya Pradesh published at
these centres—Indore, Raipur, Nag-
pur, Bhopal and Jabalpur. You know
the paper called ‘Nav Bharat. This
1s not a very big paper. It does not
make millions as some people ima-
gine.

Sir, in the case of this newspaper
what the Government must do is
that the combined circulation must
be taken into account. It is extreme-
ly unfair in the case of the “Nav
Bharat”. I know, Sir, in the case of
this paper, some of the editions are
losing. My own paper, with which I
have no financial interest at all and
in which I have worked always in
an henorary capacity for the last 35
years and I have not drawn any
salary, is running at a loss. Now, to
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raise the price, because you have
said 15,000 for both the units, mtans
hardship which these small newspa-
pers connot bear The suggestion I
would like to make to the Ministry
18

AN HON MEMBER What about
your paper?

SHRI A D MANI Mines 1s a me-

dium newspaper according to their
defimtion

SHRI JAISUKHLAL HATHI
(Gujarat) Mant 15 big!

SHRI A D MANI-
not big He 1s a
po.nt 1s

SHRI OM MEHTA What 15 the
circulation of the ‘Hitavada”?

SHRI A D MANI It comes to
about 16,000 to 18,000 That 1s all and
it would not cross the limit and that
1s where my suggestion comes What
I am suggesting 1s that you should
take the individual units into consi-
deration In the cause of the “Nav
Bharat’ some parers are always
above 15,000 Tax them Why tax the
unit  which 15 losing This 15 un-
scientfic and cannct be justified Do
not hring 1n o vnershin coasidera
tions 1nto this matter

SHRI A G KUIKARNMI (Moha-
rashtra) You are an Editor also

SHRI A D MANI I am an Ed:-
tor But I have been an MP for a
longer time than you have been as
an M

SHRI A G
memk crship
torship

MR DEPUTY CHAIRMAN All
right, »lease

SHRI A D MANI Sir, the cther
point that T would like to bring in
1s this As I said, politicians and the
Ministers understand many problems
But I want to repeat the point that
they do not uncerstand the newspa-
pers at all and they do not under-
stand the newspapers as much as we
do

Sir now the Minicter says, unier
Clatee 3 of the Bill, ‘Newspapers
and all other periodicals” Then, Sir,

This Mani 18
little vocal My

KULKARNI But
1s different from edi-
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the Explanation says something
which means anv printed periodical,
containing news and comments on
news” Sir, there are scientific jour-
nals which comment on scientific
news Do you want to put a tax on
scientific journals? Sir, there are art
journals which comment on 1items
connected with art There are
fashion journals wihch give news
and comment on news about the
mini-skirt and all other things of
this nature and 1t 1s also news
Therefore, Sir, I would like the
Government to consider the question
of exempting all papers which do not
fall into the categories of dailies and
weeklies, any of the periodicals.
There are monthly periodicals, perio-
dicals of stories shori stories Is 1t
a periodical® There are references
also to the current news 1n them and
there are also cartoons about the
political figures 1n the monthly
periodicals Why should the Govern-
ment try to tax these poor month-
lies, the poor foitmightlies and the
poor quarteihes It 1s totally unnes-
sary for the Govcinment to tax these
journals and 1t means hardship for
}lhe management as well as the rea-
ers

Now Sir, the hon Minister stated
in the other House that she was go-
g to get Rs 7 ciores from this
tiaation on newspapers and during
the current year, during the unex-
pired portion, she 1s going to get
Rs 2 crores Sir, let them stop con-
structing one building in New Delhi
in the Parliament Street area or
somewhere else ind they will make
that money and so, Sir, this Rs 7
crores 1S a small one

SHRI AKBAR ALI KHAN (Andh-
ra Pradesh) Onlv then the scarcity
of accommodation will be met

SHRI A D MANI S, Bs 7
crores means four days’(Time Bell
rings ) money spent on refugee re-
hef I would, therefore, like the
Minister to consider the suggestion
that these dutic, should be conti-
nued t1l cnly the budgrt session of
Parlhiament and that she should im-
mediately take sieps to see that re-
Lef 15 given (T'me Bell rings)
Su, T am [inisht g now
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SHRI AKBAR ALI KHAN Mr
Man1's suggestion 1s a very good one

SHRI SUNDAR SINGH BHANDA-
RI. There should be a tax on talk-
g also

SHRI A D MANI What 1s 1t?

SHRI AKBAR ALI KHAN He
says that there should be a tax on
talking also

SHRI A D MANI- Sir, if such a
tax 1s to be put, 1t wall not fall on
me, because whenever [ speak, I do
not cross the time-limit and I speak
ta the point So, Sir, my request 15
that you should try to avoid fresh
duties

Let us not bother about Rs 2
crores Let us have a graded tax
And for Heaven’s sake, exempt jour-
nals below 30,000 circulation

st g fog wWerlt  gamamfs S,
A IR TEX R T A 47 e
HIET T ST G fofam o AR qF &
fF 7y St F 42 g5 Tw F9E F arg
wq faa & @wew @ e farr
saTq 9% feur A1 T a%g € SN A9
AT T FIE St T3T T

=t ] AT : AN ST G ;A T
T & 7€ | 7 9T T [0 | 3T A9T Q@
g fasr w1 97 fFarar )

st geax g WeTdl ¢ oftaq, A3 foon-
A 9 qAT 37 F AU w@gr owmr ¥
ot Wi gIer ot IR St 7 frowe
Sfaa a1a A a® FEET AT aERT
frar B R g S @ ww Wl H
g H4Y & SETa 7 FEY TET ATAT | T
et =t e fede &1, et fesfreqam
R TEE &, A1 agF &I B A1 A qf ey
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g3 fqare g1 a1 Fr ST g1 9oy
TF FE W IAL TEL AT A1E a7 gy
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X F1Iq FE! 91 AtFd a1 A qTgEw
FT ET g ST TEANT & e H qATHAF
giwrieay w7 g § T & TEy o
gfew gor @ S saT g e s w@r
WA w1 a7 F frav | o gy o fogenz
fearsmRgr &1 O gwAT § 5 F09
16 gL F F1 37 femfedt & fofaey
7w w7 % oy fogz frar war §

st WETEAT e ¢ GET Qv 47T @ f
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st geax fag Werdt : wonfaat 7 & 98t
T a1 2@ & afew reaatfagi 7 & frar
ST W@IE | ST &1eq wgraar fafag,
F1q FT TE & 91 7 fafaw F a7 w7 §
gagr afomw figem afefadm gEdw
g% wfasa 9gar g, Tar 997 FgAT § | g
A8y =1ed & % g A wawae g7 ]
¥ 98 SET TR AN AR @A AT AL
9rEdr 1

g a I WAAT far F aq A
WY g2 | WEF FET AR B ) FA
AT CHEAT FLAT A AT HAAGG Y
st Aq T N FT AT A ®F D A
FSAY AT ATAT AEIAT 0T Iy & FASAT F
Arde (AT FLA 1 HAWET T ST g9 AT
T3 FIT YA FI @ T AR G AT
a< & o waT iy B ga s A AT
F 1 IR AT A AT AT GOIATH AT
Fugwgaauz 4 fF agaRI W@ 2
IFHRY TF fqme 9 & gASAY Bl AT
fast saht faafa 37 #, Ta 3 fag W
TA@ AT R TZ @ AT & AT FFF 4G
TaT A AT & T & Sl A AT AP
w & HAEEE § 97 agear el §
Wag XA & T &1 XF § STHT I ATEY
¥ oW ATl TEEAT & qhrEd § AT
SATET 9T ATEY | T4 w39 A 39 9T I8
At FT | FA1 5 7 T IATTHAS
g+ &t % T T8 Frer T F 39§99 9T
T ¥ 49T gfe@E HIE FT q@C § |
o 78 & fF Fam ST STar & @ Q@
1A AT LA, HR I & QAT 1 559G
FLAT AT &7 FIT GTH I F1 T
FIAT ATEAT & 7 AT FaA AT @H A ST
FHY T AT & ITF [T FE F fAg FIRY
29 B TT9 FT IYTT FAT FTAT 8, TE TH
e a7 AT T3AT g | T AT 9%
ST AEART TF F AF FA 5 ¢ I0L
frar war & T2 & waw # AT g
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¥ g fF qF &1 & fag s« 5y @
WLATRT FT Ivg FaNT  FAAT &7 F3AT

e |

SHRIMATI SHUSHILA ROH-
ATGI: Sir, I am extremely sorry if
I did not rise up to the expectation
of Shri Bhandari in refuting some of
the charges that he has levelled, or
in clarifying ceriain things. But I
think I did not rise at all, and since
I had no tantric powers of explain-
ing myself without speaking, I just
do not know how I could have inter-
cepted the hon. Member.

SHRI SUNDAR SINGH BHAN-
DARI: You could have if you want-
ed to.

SHRIMATI SUSHILA ROHATGI:
With your consent and with your
permission, Sir, I am now going to
speak to reply to certain comments.

SHRI SUNDAR SINGH BHAN-
DARI: Then it means that the gues-
tions raised by me while moving my
Resolution, there were no official
comments on them, and, I have rep-
lied to my own Resolution without
hearing or being given the opportu-
nity to hear any comments from the
Government.

SHRIMATI SUSHILA ROHATGI:
After I have explained, if I do not
think that we have much left after
that, I think, 1t was not very fair to
have a comment made when one is
not given the privilege or the chance
to speak.

Anyway, Sir, I am very grateful
for the very wvaluable suggestions
that have kteen made by the various
Members, and of course we are not
gencrous. We are not medical men,
we are not specialists, as some of our
colleagues have said. But the criteria
are, I suppose, the same whether we
are elected to this side or we are
elected to the other side and today.
the issue before us is a very impor-
tant issue and I wish certain issues
were not raised today as they have
been by certain Members. I think
this was an occasion when all the
bitterness, which has crept into this
occasion today, could have been
avoided in fact, should have been
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avoided, and I think some Members
have certainly not contributed to the
cause of Bangla Desh by having
mentioned many a thing, and I am
(s_lorry that certain things have been
one.

Now, Sir, 1n so far as the Jana
Sangh is concerned, they made a
very good case of their cause, but
ithe main attack has been that there
was a deliberate attempt on the part
of the Government to ignore Parlia-
ment and to have brought the Ordi-
nances t{o take eftect on and from
that particular day. I think, Sir, I
have explained that thing in detail
vesterday, and I wwould not like to
dwell on 1t again, and I would
appeal to Mr. Bhandari and through
him to the other colleagues that
there was no intention on the part
of the Government to treat the
House with any contempt whatso-
ever. That question does not arise,
and 1if there 1s any fear or any appre-
hension, we would like to clarify the
position, as we did the other day,
today also. As I said earlier, it was
a coincidence that the date has
clashed. Otherwtse, there was noth-
ing wrong with us. Now, apart trom
that there 1s a great difficully when
we levy a tax of the type that we
levied yesterday, that is, the railway
fares. We are accused of hurting the
teelings of the common man.

Today when we levy a tax on 1n-
land air travel we are accused
again of huriing the other element
I do not know how far, in which way
to accommodate evervone there be-
cause either 1t 1s the poor man's
bogey which comes into 11 or, if not
the poor man's bogey—and 1t is &
far-fetched 1magination—there are
sympathisers even for those people
who pay for air travel. Sc for every
action of the Government 1t 1s accus-
ed on some ground or other

Atout the notification, T think 1t
has been there before everyone It 1s
a notification of the 5th Novemb 1
where an Explanation has been given
for all the things which have been
exempted. It is very very calegorical
and I do not know why people
should have any doubt,
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SHRI SUNDAR SINGH BHAN-
DARI* This notification is in pursu-
ance of the Ordinance that was
1ssued which means once the Ordi-
nance lapses this notification also
goes,

SHRIMATI SUSHILA ROHATGI:
This notification which was issued
on the 5th November exempts cer-
tain newspapers and periodicals,
That has been very very clear. It is
1ssued under rule 8(1) of the Central
Excise Rules For your clarification
that point also 1s there

LR DEPUTY CHAIRMAN: Would
that notificetion have the force of
law?

SHRIMATI SUSHILA ROHATGI:
Of course, Sir. The rule-making
power 1s there,

Now, the main point which has
really troubled me and which I
would hke to argue with my friends
15 about the defimition of “visthapit”.
Mr. Bhandari, I am sorry there is
one point which you had mentioned
—that you would like the word “vis-
thapit” to be there. I fail to under-
stand how a senior Member like Mr.
Bhandar: could have thought that
there can be any other “visthapit” in
the country than those who are
afiected by this tragedy.

SHRI SUNDAR SINGH BHAN-
DARI: You have not used the word
“visthapit”; you have used the word
“sharnarthi” and that there are so
many ‘sharnarthis” here.

SHRIMATI SUSHILA ROHATGI:
In the present context can we think
of any olther “saranarthi”’? Is not the
entire atmo-.phere of the world re-
verberating  with the tragedy that
bas happened there? Can we think
c¢f any othet “saranarthi” just now
except the Bangla Desh ‘“saranar-
thi1s?” I think 1t is undermining the
importance and the magnitude of
the tragcdv abh' h has been perpet-
rated theie 7 d) not think he really
means t! he used the word
and I wo 'ch him not to give
too much auvlenton to the argument
that 1s stated bcie. That might have
been a political argument.
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The other point 1s mentioned by
our friend, Mr Sanval of the CPM,
who 1s a very senior Memker He
said that the young people, educated
people are grudging paying this two
paise excise which 15 being levied
on the newspapers I thank he has
under-rated and under-estimated the
patriotism and the goodness of our
young people today I do no think
any man, old or voung—especially
the younger people—would object to
this levy of two pawse 1 think 1t 1s
doubting their patriottsm omething
which even our friends in the CPM
would not have meant whatever
may have been the wvords used All
I may say today 1s that there 1s an
involvement of the public as a whole
in a good cause and for getting a
sizeable sum of money through the
mass media—for a good cause—
and -mthout much of admimistrative
difniculties 1n a matter in which all
the people wanted to contribute
nrespective of party affihations I
thought this 1s the charge and 1
would not like to substantiate 1t

About Mr Mani he 1s a very good
journalist and he has made certain
very good suggestions especially
about the Price Order I will pass
them on to the In‘ormation Ministry
which 1s directly concerned with it
and they will consider the matter
whether 1t really deseives justification
under the arguments made there

About the Jana Sangn the main
charge they have levelled against us
1s that we procrastinated, that we de-
layed, that we did not give our deci-
sion at that time and therefore, the
entire bungling wa, due to the Gov-
ernment’s ncortedt policy. That 1s
the incorrect poh y

Sir, we do not have to look back
very far Wec have Lo look back to
the performance of the Jan Sangh
Whenever and wherever they have
got an occaston to be i any Mims-
try-making 1 a State—there have
not been many Sta'e-

SHRI SUNDAR SINGH BHAN-
DARI Is this thc pioot’?

SHRIMATI SUSHILA ROHATGI
We know in our State of Uttar Pra-
desh . .
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SHRI SUNDAR SINGH BHAN-
DARI You mav beat about any
kush This 1s beating about the bush.

SHRIMATI SUSHILA ROHATGI:
We judge according to the perfor-
mance and based on the past perfor-
mance of the Jan Sangh Party, we
ate not in a position to accept what
they dictate and therefore, we think
the wvorld has come to realisation to
vindicate the stand that has been
taken bv the Government on this
1ssue of Bangla Desh

Coming to certain other things
concerned with this Bill, Sir, we
know there were certain administra-
twve difficulties About 70 crores of
stamps had to be piinted 1mm the
Sfecurity Press They needed some-
time and the machinery they have
could not be used together, exclu-
sively for printing these stamps
alone They were stamps of various
denominations of various kinds
Another shift has been introduced
We knew that it required some time
and therefore from that point of
view 1t was necessary not to cause
inconvenience to the public If ade-
quate number of stamps were not
available the public would have
been put to a lot of inconvenience
so far as disbursement of the money
and other things were concerned.

About the newspaper the main
thing that can be said, that was
motivated by the reason that they
had to get familiaiity with the ex-
cise formalities mcluding the self-re-
moval procedure and that necessita-
ted some time If the newspapers
were published and they could not
be arculated because of the comple-
tion of these formalities a lot of in-
~onvenience to the extent of paralys-
g the indu<try would have been
there These were the reasons why
1t had to be 1n.tituted

1 wouid only like to say that be-
cause of this as far as newspapers
are concerned 1t would be correct to
cay thnt neatly 7 per cent of the
n.wsparvers would fall under the ex-
empted category The figure of 90 to
93 1s the agoregate percentage both
for periodicals and newspapers If
periodicals alone are taken, then 96
per cent of them would come under
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the exempted category of having a
circulation of less than 50,000, All
these figures are with ieference t«
the number of newspapers and perio-
dicals Thus 75 per cent would be 1n
the exempted category and the bal-
ance 25 per cent would fall in the
duty-paying category. That too I can
divide, if the House is 1nterested,
but I would not like to take the
time of the House I have more de-
tails, but now I will speak on one
more point.

Taking the 1969 figures, the circula-
tion of medium and big newspapers
on an aggregate is 62 million ap-
proximately per day aggiegate out of
the total of 78 mullion per day In
other words, 80 per cent of the circu-
lation was accounted for by the big
and medium newspapers The same 18
about the periodicals and I think that
meets the arguments of the Memkets.

I would only say that much 1n rep.y
to all the points have been asked. As
we stand umited on the Bangla Desh
1ssue, I only wish that we will get the
united support that we deserve.

MR. DEPUTY CHAIRMAN: The
question is:

“That this House disapproves the
Stamp and Excise Duties (Amend-
ment) Ordinance, 1971 (No. 16 of
1971) promulgated by the President
on the 22nd October, 1971"

The motion was negatived.

MR DEPUITY CHAIRMAN: The
question 1s:

“That the Bill further to amend
the Indian Stamp Act, 1899, the
Central Excises and Salt Act, 1944
and Excise and the Union Duties
of Excise (Distribution) Act, 1962, as
passed by the Lok Sabha, be taken
into consideration”’

The motion was adopted

MR. DEPUTY CHAIRMAN: We
shall now take up clause by clause
consideration of the Bill.

Clauses 2 to 5 were added to the Bill.
Clause 1 (Short Title and Commence-
ment)

SHRI SUNDAR SINGH BHAN-
DARI: Sir, I move—

“That the Rajya Sabha recom-
mends to the Lok Sabha that the
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following amendment be made 1n
the stamp and Excise Duties
(Amendment) Bill, 1971, as passed
by the Lok Sabha namely:—

*That at page 1, lines 5 and 6
be deleted.” .”

The question was proposed.

o geax fag W=t @ fawr %0
2% 5w favg 7t g O FXF 2 gad
T F FIeAT 2fH S weArdw s
Ry mam o1 9 T A & A 5 A
fafa &% om0 @¥w A Fow v oag
ASIRA TATT R 39 faT & gt a0 &
A FTA AV G WA A W A
a1 fE wAm ouw A (@) § a9z
ATET 15, 1971 F FIT  guT GHEAT
ST g HET A7 A faafifua faar s

qreq w93 faeifaa 78 fear
TIT AT 15 TIFL 1971 § q9 Form {&7
T3 FAA USqler & grama wfgy 2yz
% & g AT 8, o & wawT & faw @
FTGT 3W q [ AEAT AF FGT 9 15
R 1971 ¥ ] &1 STRAT HIT 527730
W 15T AFT VT O 99 T FTA
T FEET TGN I T TF AN RAT | 97)-
Sfeqr o 5 & wreardw F weda o Ay
TS FI YAT A AART & w=aia (53
T G FA AT AEHT TE T 78 FT 5
eI AT W 9 w5 2 5w fwo1s
TG A AF TET TF W 7 29T
BEAIL T TG &, AV 4 fagra< g7 w@m
I AR TART THF AT X, AT
T & U & AT ®age 3w § @
g TF AT qEAfey geir |

T T &I AT F @I gHT TH
uTar 5 F Q\fga‘r g H 7g Tl frar e
R R I & Fearder arey g
SR 1T AEFTRT 3 A1 31 &1 9 Ty
T &1 oraT | a‘rs«ma@rww%fng
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oy v & A7 T2 2 | TF qIE A A BT
U & gAY A6 @A F A UH AT
FT8 A FL I W & faAr  grenam
fqera § og sageqr @@ g fvo9F
TR SAA G AV TART AR AW F
FE ardi@ 7@y @A #fE dgaH
FI QA o & fotad g7 a1 &0 faar
giar & fF ag #1 T I fer & drg g AT
frg fam & T g v e o Ty faat
STTANT & A7 ZHT T F7 AT FST &1 AT
2 S T HTS T ST TR, AT AAAT
77 T S AT & fr v g e ®
SEATETT SH FITH H gU W TIRW AR &1 7T
T STFEAT & HA FTTT AT &1 ST |
T A B O GF ST & BT K1 A7
adr 2 Ry < 6 f A0 g s aw
FTTH §, 9 FTFHEAT Arfad #7 FT a7
S

wemamaar & ogArl awt
T WS 7T &1 AT A S q F A
9% 37 AHT BT UF TF BF 37 T 1109 A
TS Y1 F KT gT qIEA F ATA 43 A
% <1 g AT AT IAHV AT ALY A €,
T T ceAt 37 Y ST AL g AP g
1 us dfveafeaa Seffer & ot 4
faraT= FAT & fF 31 FTT OF & qa77 T
M 7 @ T & A9 & A g arqer
T & F gad g7 qarw 2 & ag il
FWT F1EA AT G A AWET § |
SHRIMATI SUSHILA ROHATGI:
I would hke to draw the attention
of the hon Member to clause 5 (1) of
the Bill which repeals the Stamp and

Excise Duties (Amendment) Ordi-
nance, 1971.

SHRI SUNDAR SINGH BHAN-
DARI: From what time?

SHRIMATI SUSHILA ROHATGI:
The moment the Bill 15 passed, the
Ordinance will be repealed The pont
that you have raised 1s & very rele-
vant one and for your mmformation
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1 ha.c given that Another point
that the hon Moember has mentioned
1s that 1t should be levied after it has
received the Piesident’s assent The
only reason why the Ordinance was
nromulgated was the urgency behind
1t Every day's delay causes a substan-
tial loss of revenue

SHRI SUNDAR SINGH BHAN-
DARI I am not{ objecting to 1t

SHRIMATI SUSHILA ROHATGI:
We bave appioved the Ordinance
just a minute before

SHRI SUNDAR SINGH BHAN-
DARI: Now, the Ordinance having
been approved by Parhament, 1t
stands on the Statute Book Two Acts
simultaneously remain on the Statute
Rook from tre 15th November till
4th December

SARIMATI SUSHILA ROHATGI.
[ have already replied to thal point
We cannot accept the amendment,

SHRI AKBAR ALI KHAN. May I
just sukmit th t the moment this law
comes 1mmto foice, 1t wall be 1n opera-
tion? Till then, whatever provisions
were there would remain After the
passing of this Bill, the Ordinance
does not stand at all Where 1s the
question of tvo laws prevailing at
one and the same time?

SHR! SUNDAR SINGH BHAN-
DARI My okt-ection stands even af-
tel the explanation Whatever you

decide, you can, I le~ve 1t to the brute
majority.

MR DEPUTY CHAIRMAN: Are
you withdrawag 1t?

SHRI SUNDAR SINGH BHAN-
DARI: No, Swr. I stand on very
solid grounds

MR DEPU1Y CHAIRMAN. The
question 1s:

“1 That the Rajya Sabha recom-
mends 1o ihe Lok Sabha that the
Tollowing amendment be made 1n
the Stamp and Excise Duties
(Amendment) Bill, 1971, as passed
Ly the Lok Sabha namely :—

‘That at rage 1, lines 5 and 6 be
deleted’”

The motion was negatwed,
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MR. DEPUTY CHAIRMAN: The
question 1s:

That clause 1 stand part of the

Bull.
The motion was adopted.

Clause 1 was added to the Bill.

The Enacting Formula and the Title
were added to the Bill.

SHRIMATI SUSHILA ROHATGI:
Sir, I move:

“That the Bill be returned.”
The question was proposed.

St ¥ wEarSlt AT feeE) ST
w7 wgien, 4 gut £ fF gaat fadg A
qT ff g 0T 3 FT TAAT F3 I § AT
=Y TTiE NG G T 75 TET AT 331y
& fir form & forg o& e agTE g4 o
fegfafadan Faeefea F44 & 9@ & wEeqy
g & a1 W e & foags’t f § 9
F1 3G+ T & A agr (Fa awg & fefeaqma
AT, A FY FEAT 3, TG IT TATH
1w CAT E@ Z | SAF HOEW
feqw sw wEed W AT R
wrfa® qiféat Wi @ F IRH FE-
frez qrdf 1A frsa#r @ fafm g
Star £ weTd A 7 ga i war T
IAFT TEF F AW ITH 979 9 o
ST #1E &1 fefezaqan g1ar g o1 U F7
fefezsgrm gt & ¥ 71 wEwal ad
Fam 34 fog §ez gt wATHT & SV
FIFTA FAAIN & M AT aIa A q3
Feo TAARE & FAATAE, A F3A § AT
eI AT e ff 1 ferzAe §ian § 9w
A wigdarg a1 e g fAnn ST g &
IA® aqAr qgar g 59w F faw ow
otz A & 39 & ST FTHAFAT AT §
o I FI F1 a7 frd S ardt F)
a1 A FidT & 99 fw Tt F9 #1 I@T
Fre Sl MESE F@T g A1 A &
2 3 ATET TR AN A {5077 L g7 & T AT
z 9fF aEr g7 F wfaFrd § 37 A1 AR
figfafaana faferer & &g 9 afea
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78 I famaer agfare § aoffam &
TSIl F) TIg FaAT fF qifvfera udfa 5@
q<g F AT FAT & WK TIT FIAT IT A
TINT FET 34m |

g8 oF AR a7 ;A W, gan
ft HeTh o & w21 fr 7 aF aewR A
T § a7 3w i axFm A, edhwfy &g,
HFIAT 37 HY AT SFHTL A FY T, TA
TF IR I H FA TG 7T |

WS § I9AT OF §3 F |\ qaAw
Sff gy =7 d1w 4 9" AR fgee -
Hz gATE, q17 AT FY G FATS q¥ ey F
gard agaRz &1 fefaae 9@ faar
St @ f¥ IR FIE g Ad) fad m gafas
Tea #AR frw@r s fa g s A,
fafewr gfear &1 qam av, g @=
srarfra 7 IA AEL AT a9 SEw
a1 fwe aeFa 7 ae feve wawde #i
AT 319 &7 | 7 TF o gRR g
Frfedt F AW @S @ F IR AOTE qATT T4
F FATA 9T, A FH AT FAF 54 AR
M, THAATHITEE, W W7 § |
W1 Jg FAT AMG S &F @ 0 g fF
qrAam F9 fAady & safad  weaT ad
g arfed | TfF I FarT 7 A 5
FLHTT & QI 7 979 & 3qfad N 4
StaTa fam | IRY AVST /7 6% MR FEAT
e | 7 g7 | 7 AT 3T |

st geae fag sy : guawafy S,
& @7 & fF g wEwar & §7 § al
ST A & I 9= qr {, weg Gl e
qadT 0¥ faame & gl a3 7T g
FL D HET FAAEAAT TNHFT FH AT
qaeT FX & | AT ATAY S 7 T FF 54
FATT F7 WA IAH Faol § THA &, HT qF
TR A S T AN F AHAT T WA
g &Y BHT 9T | qga% giar i awwrd
97 HI IE ¥ I 09 THA H1GT |
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ot e W AT F AT AT A

ot grae g werdt : 29 a9, wife-
foge d39 @81 | wdt aw 5o faae
70 2 A T9 I9 37 9@ FT IqG fFaAT
T IR G AT N7 ZAF ATH qF F 4T
T ATHTT FT AF F g4 g7 fegr war

St YR R/EAT : FATAT TR

= gea? fag Wetdt . mR mifegred
aHaq & w2z fafaeet awwm 1 % ¥
T 41T F Fg 3 &1 A1 TH 9] @FL
FAT T AfFA a8 HOAT ATHE F) feorfq
& FiT fuw  wfewr 7 T zahw
IT @ B JA TG {FHEHE T 3G F
I JOAT AT N g F R q@ qaq o
AT § |

ot W WgAr 7 @ FE w@ade AT
agr =TEar |

=t geax fag Werdt o fear A
g

=t W "Egqr ;& g ey foam

it gea fag werd : W wET

=t WY Agar : ¥ A | 9 aared
ar |

it gra¥ fag Wetdh : ag v FRr -
weft g § gafad aemT AL, .

oft oy wgat A9 ¥ fE S gard
qrfersfy < S a1 & w€ ar EA fafreex
1T IHT § AT |

o} gea< fag werdt c w@ @t R} fA
T AT FT FHE F foar

oft 5 HgaT : T T FY A A
TEY |

=it grax Tag Werdt @ zqam fafema &
fo W an F1 = fafaeez Faee o T2
T TR | TR TR A e 7 gfag g
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TE 2 | a3 faw g SEE RS
F 780 afew AT G TW@ IW FT ATAF
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forararfear gwer &7 3t gy ox SEq
faoig faar a3 &1 3@ 3w @1 AW AW
7@ a9z a3 wifaw Ffearid & a9 ¥
94 ¥ 74g fqasti | geq41g |

et gt Vgt ATHIT BT ATH
F i Fiae 7 e g e wg st g AT
TEE] & TTHR] FAT 1 €T ANAFL ALTIL
Fafrafr g 1 g R A wE A
a8t =Ys o7 | W wEy A g AT Al
g AT ¥ T e F AT HAT
FI-F17 BIET7T 2T A T3 BRI

gad| T F1 SET TT G 3, T |
gua # W Akag =7 ¥ &g U
gug a3 war g & wdf gwar 3w A
AT 7 |

VR DFPUTY CHAIRMAN The
quertion 1s

“That the Bill be returned”

The motion was a ‘opted

THE FORWARD CONTRACTS (RE-

GULATIGN) AMOINDMINT BILL,
1971
THF. MINIS1ER OF STATE 1IN

THF MINISTRY OF INDUSTRIAL
DEVELOPMENT/ #rafia fawme war-

®g § 97 94 (SHRI GHANSHYAM
OZA. Sir, I beg to move

“That the Bill further to amend
the Forward Contracts (Regulation)
Act 1952, as passed by the Lok
Sabha be taken 1nto considera-
tion ’

[THE Vice-CHAIRMAN (SERI
Mawn1) in the Chanr]

A D

Sir, the House must have seen that
the Bill wb cb I have movced for con-
sideration comprises only of threc
clauses Clauses 1 and 3 are absolute-
ly of a formal character It s only
clause 2 which 1s matenial for ou
considetat on This eclan e only 1n-
tends to amend the defimtion as con-
tained 1n section 2(c) and section 2(1)

(dmdt.) Buli, 1971

s Vo
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of the Forward Contracts (Regula-
tion) A t, 1952 This 1s the only pur-
pose of this present Bill The very
tact that we had to promulgate an
ordimance to bring nto eftect this
amendment shows how important it
15 from our point of view

Sir, under the Constitution the citi-
zens may have a right to practice
any trade, profession or business But
the State can pul rea-onakle restric-
tions 1n the lorger interest of the
community In the case of forward
trade we cannot allov citizens to
practize forward trade as and in the
manner they like  And, therefore,
why 1n the larger interest of the
commuanlty we have brought forward
this Forward Coatracts (Regulation)
Amendment Bill

Sir, we are of the view, as I said
.n the beginning, that we have to
{ake care of he community as a
v hole varticularly the producers and
the consumers We cannot allow for-
ward trade to have free hand in so
[ar as certain commodities, parti-
cularly, the consumer commodities
are concerned We have to take care
to sce that this sort of trade 1s not
resorted to for raising pricesorin any
way affecting the interest of either
the wuroducer at the one end or the
consumers at the other At the same
time, as the House 1s very well aware,
ready delivery contracts are outside
the purview of this Bill Tt 1s not
necessary to regulate ready delivery
contracts 1n case of c.tizens who enter
mnto a deal for their consumption
While trying to regulate the forward
trade we sometimes have to put bans
on certain types of forward trades on
c~rltam commodities We have some-
vumes to suspend them and we have
only cases to regulate them 1n the
larger interest While doing so, 1t has
corr = to the notice of the Government
that some speculative 1nicre<t take
advantege of the defin'fion of ready
dclivery contract as 1t .tands todav
Under the present definition of the
ready delivery con’racts, the contract
's ot a ready dclivery nature 1f with-
in a space of 11 days the , artics deli-
“e1 the goods and ray the price
th recf This defimtion was taken ad-
vntare of by the speculative inter-
e-t this way.



